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No. 3-HLA of 2018/14/3637 .— The Motor Vehicles (Haryana Amendment) Bill, 2018,
is hereby published for general information under proviso to Rule 128 of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 3- HLA of 2018
THE MOTOR VEHICLES (HARYANA AMENDMENT) BILL, 2018
A
Bill
further to amend the Motor Vehicles Act, 1988 in its application to the State of Haryana.

BE it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Motor Vehicles (Haryana Amendment) Act, 2018.

2. After sub-section (1) of section 103 of the Motor Vehicles Act, 1988, the following
sub-section shall be inserted, namely:-

“(1A) Notwithstanding anything contained in this Act, State Transport Undertaking may
operate on any route as Stage Carriage under any permit issued thereof to such undertaking
under sub-section (1), any vehicle, placed at the disposal and under the control of such
undertaking by the owner of such vehicle under any arrangement, entered into between such
owner and the undertaking for the use of the said vehicle by the undertaking.”.

(735)
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STATEMENT OF OBJECTS AND REASONS

State Government is committed to provide an efficient, adequate, economical and properly coordinate road
transport services in public interest at large. Keeping in view the shortage of fleet strength of Haryana Roadways, the
kilometer scheme will be implemented for strengthening the fleet strength, after hiring the buses from registered
owners, to be plied on permit granted to Haryana Roadways. The buses will be taken on lease basis from the private
registered owner of the vehicle on basic hiring rates and shall be plied by Haryana Roadways as per the permits
granted under the provisions of Motor Vehicles Act, 1988.

Haryana Roadways proposes to have a permit its name but does not own (in terms of the definition of owner
under section 2 (30) aforesaid) a vehicle to be used against the permit, for which the amendment in Motor Vehicle
Act, 1988 is required, for which a clause is required to be added as sub section 103 (1-A) that State Transport
Undertaking may operate on any route as Stage Carriage under any permit issued therefore to such undertaking under
rule-section(1), any vehicle, placed at the disposal and under the control of such undertaking by the owner of such
vehicle under any arrangement, entered into between such owner and the undertaking for the use of the said vehicle
by the undertaking.

KRISHAN LAL PANWAR,
Transport Minister,
Haryana.

Chandigarh: R.K. NANDAL,
The 5th March, 2018. Secretary.
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